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CEITRAL ADMINISIRATIVE ‘I‘RIBUNAL,_,‘ JABALFUR BENCH,? JABALFPUR

Original &pplication No, 569 of 2004

Jabalpur, this the 28th day of July, 2004

Hon'ble Shri M.P. Singh, Vice Chairman
Hm'ble Shri Madan Mchan,: Judicial Menber

1, Vinod Shankar Choubey,
aged 59 yedrs, S/0. late Shri
‘HJ,N, Choubey,! working on the
post of Sand Modeller in College
of Material Manageaanent, Ridge Road,
Jabalpure ' .

2e Vinay Shanker Choubey, age 26
years, Son of Vinod Shankar
Choubey, resident of 672, Sarafa
near Kucheni Temple, Jabalpur., ene Applicants

Versus:’

1. Union of India, through
the Secretary, Ministry of
Defence, South Block,!

New Delhi - 110011.

2e The Director General of Ordinance
. Services,’ Master General Oxdnance
Branch, Amy Headquarters, DHQ, PO
New Delhi - 110011.

3e Th e Commandant, College of
Materials Management, Ridge Road,:
Jabalpur, v , ese Respondents

O RD ER (Oral)

By MJP. Sincgh, Vice Chairman -

By £iling this Oxiginal' Application the applicant

~has claimed the following main relief’ 3

% (b) to direct the respondents to consider
appointment of gpplicant No, 2 i,e. Vinay Sankar
Choubey, who was called by respondent No, 3 and
extracted the job of Sand Modeller in place of the
applicant No, 1 on the ground of his physically
unfitness to carry out the job of the Sand Modeller
and also obtain sanction of the competent authority
for his age relaxation as admissible in case of
compassionate appointment under the provisions Of
Govermment of India, Department of Personnel and
Training OM No, 14014/6/86-Estt (D) dated 30 JUN

1987 and OM No, 14014/20/90-Estt. (D) dated 09 DEC
% “ |
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2. It is"hamitted position that the applicant No. 1 is

FaN
still in service and has not retired, He is working on the

post of Sand lModeller in the College of Material Manag ement,

Ri.dge Road, Jabalpur. He has made a prayer for appointment

of his son i.e, applicant No. 2 on compassionate ground as

he is physically unfit to carry cut the job of Sand
Modeller and also prayed for cbtaining Sanction of the
comp ctent authority fdr grant of relaxation in age, Prima
faéie we find that there is no swh mle by which a

persan who is still in service can make a reguest to the

Govemment to gppoint his son on compassionate ground. The

Application given by the applicant No, 1 for employment
of his son on compassionate ground is ndt supported by
any rules or by any provisions of law, It is also an .
adnitted fact that the gpplicant No, 2 has crossed the
age of 25 years which is the maximum age of recruitment

in the Govemment service. Hence, the OrJ.gJ_nal Applicatlon

| is w1thout any merit and the r@pondents have rightly

rejected the claim of the gplicants vide order dated 19th

February, 2004.

3. Accordingly, the‘IOriginaJ_ Application is dismissed

at the agnission stage itself.
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